| TEM NO 13

Wit Petition(s)(Cvil)

WP 406/ 13

COURT NO. 1

SUPREMECOURTOF I
RECORD OF PROCEEDI NGS

No. 406/2013

I'N RE-1 NHUVAN CONDI TI ONS | N 1382 PRI SONS

(Wth appl n.

VERSUS

N D I

A

Page 1 of 3

SECTI ON PI L

Respondent ( s)

(s) for exenption fromfiling OT.)

Date :08/10/2014 This petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S. A. BOBDE
HON BLE MR JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) By Post
For Respondent (s) M . Ani p Sacht hey, Adv.
West Bengal M. Mohit Paul, Adv.
M. Ashok Pani grahi, Adv.
Nagal and Ms. K Enatoli Sema, Adv.
M. Amt Kumar Singh, Adv.
M. Balaji Srinivasan, Adv.
M. D. Mahesh Babu, Adv.
Assam M. CGopal Singh, Adv.
M. R turaj Biswas, Adv.
Har yana Ms. Nupur Choudhary, Adv.
Ms. Vi vekta Singh, Adv.
M. Tarjit Singh Chikkara, Adv.
M. Kamal Mohan CGupt a, Adv.
Signature Not Verified
M. Rudreshwar Singh, Adv.
Digitally signed by
M. Samir Ai Khan, Adv.
Char anj eet Kaur
Date: 2014.10.09
17:05:08 I ST
Reason:
Jhar khand M. Tapesh Kumar Singh, Adv.
M. Mhd. Waquas, Adv.
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M s Corporate Law G oup, Adv.

Andaman & N cobar M.
Adm. Ms.

u. P

Ut t ar akhand

55 =%

K. V. Jagdi shvaran, Adv.

G Indira, Adv.
Pragati Neekhra, Adv.
U kar sh Sharnma, Adv.

Ashut osh Kr. Sharnma, Adv.
Rachana Sri vast ava, Adv.
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Ut kar sh Shar na, Adv.

Suryanar ayana Singh, Addl. A G
Pragati Neekhra, Adv.

P. Venkat Reddy, Adv.
Sumant h Nookal a, Adv.
M s Venkat Pal wai Associ ates, Advs.

Apoorv Kurup, Adv.
C.D. Singh, Adv.
Sakshi Kakkar, Adv.
Rohit Rathi, Adv.

V. C. Shukl a, Adv.

M shra Saur abh, Adv.
Vanshaj a Shukl a, Adv.
Ankit Kr. Lal, Adv.

Guntur Pranopd Kunar, Adv.
Gunt ur Prabhakar, Adv.

Ranj an Miukherj ee, Adv.
Subhro Sanyal, Adv.

S. S. Shamshery, Adv.
Anit Sharma, Adv.

V. N. Raghupat hy, Adv.

V.G Pragasam Adv.
S.J. Aristotle, Adv.
Prabu Ramasubr amani an, Adv.

M T. George, Adv.
Kavita K T., Adv.
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UPON hearing the counsel the Court namde the follow ng

t hree weeks’

[ Charanjeet Kaur ]
Court Master

ORDER

Reply affidavit by the State of Kerala be filed in
time finally.

Li st thereafter.

[ Vinod Kulvi ]
Asstt. Registrar
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